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Format for Declaration by the Non-resident transferor / transferee 

 

I/We hereby declare that 

 

i. The particulars given above are true and correct to the best of my/our 
knowledge and belief. 
 

ii. I/ We, was/were holding the capital instruments of the company as per 
Foreign Exchange   Management (Transfer or issue of security by a person 
resident outside India) Regulations, 2000 notified vide Notification No. FEMA 
20/2000-RB dated 3rd May 2000, as amended from time to time on 
repatriation/non repatriation basis. 

 

iii. I/ We, am/are eligible to acquire the capital instruments in a company in 
terms of regulations, ibid.  

 

iv. The investment is within the sectoral cap / statutory ceiling permissible under 
the regulations, ibid and in compliance with the attendant conditions. 
 
                        
 
 
 
 

Signature of the Declarant or his duly authorised agent 
Date: 
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